NATIONAL COMPANY LAW TRIBUNAL Qy
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ATTENDANCE CUM ORDER SHEET OF THE HEARING OF CHENNAI BENCH, CHENNAI
NATIONAL COMPANY LAW TRIBUNAL, HELD AT 10.30 AM ON 07-02-2020

PRESENT: SHRI R.VARADHARAJAN, MEMBER-JUDICIAL
SHRI ANIL KUMAR B, MEMBER - TECHNICAL

APPLICATION NUMBER
PETITION NUMBER : CP/3/2017
NAME OF THE PETITIONER(S) : PRAKASH REXINE PVT LTD & 3 OTHERS
NAME OF THE RESPONDENT(S) : G. SHREEPAL SAMDARIYA
UNDER SECTION : SEC 241/242 OF CA 2013
S.No. Name (in Capital) Represented by Signature
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ORDER

Ld. Counsel for the Petitioners is present. None appears for the
Respondent. It is brought to the notice of this Tribunal that in
pursuant to the Deed of Settlement as entered into between the parties
dated 09.11.2018 some of the clauses have been complied with and

some of the clauses are yet to be implemented.

In the circumstance, it is seen from the Order dated 22.05.2019
the Petitioners were directed to make request to R2 seeking for
cooperation in relation to the clauses which are required to be

implemented.

The Ld. Counsel for the Petitioners represented that the
Petitioners made request in relation to the implementation of the
specific clauses of the Deed of Settlement on the said Respondent and

the same was communicated orally.

In the circumstance, the Petitioners are directed to send written
communication to R2 and copy of the same be filed along with an
Affidavit before this Tribunal on the next date of hearing in order to
enable this Tribunal to appr&-‘eéste with regard to the progress of Q_
implementation of the said clauses by the parties contained in the

Deed of Settlement. Post this matter on 19.03.2020.
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(ANIL KUMAR B) (R.VARADHARAJAN)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)
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